
I t t  Written Answers AUGUST 13, 1984 Written Inswers 112

MINISTRY OF WORKS AND HOUSING 
AND IN THB DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
MAUJKARJUN) : (a) aod (b). Yea, as 
tbe construction bas not yet started.

(c) It was considered appropriate that 
2nd aod 3rd instalments should not be reco
vered because the construction bas not 
started and the public informed about it. 
No sense of panic has been reported.

(d) A few persons have applied for with
drawal from tbe scheme after 26/7/84. Tbe 
exact number of requests for withdrawals 
cannot be given at present as the last date 
for payment of first instalment will expire oo 
15/9/94 in a number of cases.

(e) No. Tbe construction of flats is likely 
to be started soon.

Cosgtnctles of shops ia residential 
premises hi the resettlement 

coM es

3099. SHRI N K. SHEJWALKAR : 
Win tbe Minuter of WORKS AND HOUS
ING be pleased to refer to tbe reply given to 
Uostarred Question No 14 oo 23 July, 19*4 
regarding construction of shops io residen
tial premises in tbe resettlement colonies 
and lay a copy of tbe DDA resolutions No. 
140 dated 29 December, 1976 and 137 dated 
15 July* 1978 oo tbe Table of tbe House aod 

^  state :

(a) whether bouse owner tenants in resi
dential colooies io Delhi are allowed to run 
shops inside dwelling units ; aod

(b) the number of prosecuttoos for runn
ing of shops in dwelling uohs carried out by 
DDA io each colony listed io assurance ful
filled oo 5 November, 1903 io respect of 
USQ No. 2353 dated 8 August, 1983 giving 
details of each prosccotkio aod oatttre of 
offence 7

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS. IN THE 
MINISTRY OF WORKS AND HOUSING 
AND IN THE DEPARTMENT OP 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN) : (a) and (b). Tbe infor

mation is being collected and will be laid on 
the Table of the Sabha.
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Prefect modaUttos of RaOway SMfc« at 
R aoital Railway Statkm

3101. SHRI ARJUN SETHI : WiU tbe 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to refer to tbe reply given to Un
starred Qurstioo No. 5994 oo 2 April, 1984 
regarding Railway sidiog at Raoital Railway 
Station to mioimite loss in F.C.L aod 
state :

(a) whether tbe required layout plan for 
providing siding for Food Corporation of 
India ftodowns at Ranital Railway Station
io Orissa bas been submitted by tbe Ministry




